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The State Electricity Boards are res-
ponsibile for Sxing up the tariffs to
different consumers (under Section 48)
of the Electricity (Supply) Act, 1948
and the Boards are fixing up the tariffs
taking into consideration the nature of
supply and the purpose of utilisation.
The question of quicker collection of
bills, was discussed in the Conference
of the Chairmen, State Electricity
Boards when a number of concrete sug-
gestione to secure fhe objectives were
made. These suggestions have been
communicated to the various State Elec-
tricity Boards for consideration and
implementation. Some of the Electrl.
city Boards have reported that they
are implementing these suggestions, by
and large.

Guide lines for the rationing of the
available power in situations of ghor-
tage have been evolved and communi«
cated to the State Governments/State
Electricity Boards for implementation
with due regard to local circumstances
ani priorities.

Ooneern regarding atiack on Chief
Justice of India

*661 SHRI P. M. MEHTA.:
SHRI R. V. SWAMINATHAN:

Will the Minister o2 HOME AFFAIRS
be pleased to state:

() whether Unwn Government are
viewing with great roncern the recent
bid of assessination on the Chiet Jus-
tice of India;

(b) if so, whether it is a second

qqeasion of an attack on a high ranking

person since the assassination of the
lnte Rauilway Minister in Bihar;

(c) whether there is some
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME

TARY ATTAIRS (SHRI OM mTAJ’
{a) and (b) Yes Sir.

(c) and (d) The investigations into
the cases in connection with
the Samastipur bomb explosion and the
throwing of hand-grenades at the Chiet
Justice of Indla are in progress, The
Government are awaiting the results of
investigations.

!

{e) The Government keep in touch
with the State Governments who are
primarily responsible for law and order
for maintaining necessary vigilance,

Annual Plan for KEarnataka for 1975-76

*662. SHRI B, V. NAIK: Will the
Minister of PLANNING be pleased to
state:

(a) ‘whether the annual plan of Kar-
nataka State for the year 1975-76 has
been approved ;

tb) if so, when; and

{c) what is the outlay by the Centre
and the State, respectively, theremn?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) to (¢)
The Planing Commission has approved
an outlay of Rs. 139 crores, for the
Karnataka Annual Plan 1975476, This
Plan 18 to be flnanced from Central
assidtance bf Rs. 3548 crores and
State’s own resources of Rs. 108.54
creres Approval has been conveyed on
3rd April 1075.

Production in Neyvell Lignite Project
*663. SHRI P, VENKATASUB-

BAIAH: wmthemmmummr
be pleased to state:

(a)whethrcow.thwetahen
a decision to allot substantial amount
hﬂmwwtoboostup
its production ;

(b) the percentage of its production
relatad to its rated capacity;

{¢) the expected increase in the rated
eapacity and production after utilisation
of the gmount allotted; and

{d) whetber this project is Incuirring

un Joases and if so, the reasons
anmdn





